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M.Ai'o.95O/93 in 
EP.S.R.No.3670/93 in 
Q.A.No.958/91.. 	 Date: 18.2.1994. 

J U D G M E N T 

as per on'b1e Mr.Justice V.Neeladri Rao, Vicechairman X 

The petitioner herein filed O.A.io.958/91 praying for 

se€ting aside the order of appointment of R-3 as EDBPM at 

vittaipally and for a direction to R-1 and R-2 to select 

him as EDBPM. One of the grounds on which the O.A.No.958/91 

was dismissed as per order dt. 17.9.1993 is that the serwice 

of the applicant / when he was working as EDBPM provisionally, 

was found to be not satisfactory,aad_on-that--bas4s- R-2 ht& 
ár- 	- 

not considere4 the case of the applicant. When it was 

alleged in the reply filed in the O.A. to that effect7we 

directed R-2 to produce necessary record. After perusing 

it we were satisfied that there was record in support o 

note that the serviceg of the applicant as EDBPM 

provisionally was not satisfactory sand we had referred to 

that aspect in para-4 of the order dt. 17.9.1993. In loxx 

para-il of the R.P. it is alleged that when the applicant 

was not given an opportunity to explain the same it should 

not have been looked into. But, it was not argued to that 

effect in the O.A. Hence, the applicant cannot be permitted 

to contend to that effect in this R.P. 

2. 	The learned counsel for the applicant want.to  

rely upon the inspection record to contend that therein 

the applicant's services was noted as satisfectory7and hence 

the record produced during the hearing of this O.A. 

be held as fabricated. But even in para-10 of this R.P. 

.tf. 

.3/- 
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:3:  

the applicant attributed mathafides to the respondents 
'-,('-- 

a-abrieat±ftg some adverse remarks against him. 
& 

when there are three respondents, it is not stated 

to whom the rnalafides are attributed. it has to he 

further noted that the production of record on behalf 

of R-2 atthe timeof hearing of the O.A. had not come 

as a surprise. The said record was produced only on the 

adjourned date when a direction was given to R-2 to get 

the same produced. If the applicant felt that it was 

a fabricated one, he could have mttksm summoned for the 

inspection e-e record then itself. Hence, the applicant 

cannot e permitted to raise that Etng:;also  in this R.P. 

3. 	The learned counsel for the applicant, argued that 

the applicant is more qualified than R-3. But when the 

case of the applicant was not considered on the ground 

that his services were not satisfactory while he worked 

as EDBPM provisionally1  the question of considering his 

merit does not arise. 

4. No other point was arguedi We do not find any 

reason for entertaining the R.P. As such no purpose 

will be served in condoning the delay as prayed for in 

the M.A.950/93. 

	

5. 	In the result the M.A.950/93 is dismissed and 
SZ 

R.P. is rejected. \ 

tfZB.Gor 'j')4jt 	 ( V.Neeladri Rao ) 
MembercAdmn.) 	 . 	 Vice-chairman 

A 

Dated 18th Feb., 1994. 
Dictated in the open court. 

puty Registrar(J) 

C rh. 
To 
1. The sub Divisional Inspector, Shadnagar,, Nahabubnagar Dist, 
2, The Superintendent of Post Offices, Wanapaxthi Livision, 

Wanaparthy. 
One copy to Mr.S,Rana]crishna Rao, l¼ctvOcate, CAT.1-iyd. 
One copy to Mr.N.R.Eavraj, Sr.Q3SC.CAT.Hyd, 
One sopy to Library1  CAT.Hyd. 

e. One spare copy. 
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TEL :LON'r3LE d. 	 REDLY 
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THE EC'3LL NR.I.RZCARZCA; MEMBER 

/. 
Jated;I-l_r_1994. 

No. 

in 	 fis 
O.A.No. 	6\ p3  jOt) 
T.A.No. 
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Admitted and Interim Directions 

issut.  
Ailowe 

DisposAof with directions. 

täsmissed'. 

Dismissed aswifhdrawn. 

Ziisrnissed fbrjefault. 

Rejecte4Crdered. 

No order as to costs. 	-. 
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